Title: Regarding calling attention to allow foreign direct investment in Print Media in India ( The calling attention
converted to the Short Duration discussion under rule — 193).

MR. SPEAKER: Now we go to Calling Attentions. Begum Noor Bano can raise her Calling Attention.

...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND COMPANY AFFAIRS (SHRI GINGEE N.
RAMACHANDRAN): Sir, there is a very serious matter of misuse of POTA...(Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF NON-CONVENTIONAL ENERGY SOURCES (SHRIM.
KANNAPPAN): Sir, it is a very serious matter.a€} (Interruptions)

SHRIA.C. JOS (TRICHUR): Sir, you have already called Begum Noor Bano to raise her Calling
Attention....(Interruptions)

MR. SPEAKER: You are all aware that as per the rules, the Calling Attention notice has a priority. So, | have called
the name of Begum Noor Bano to raise her Calling Attention.

...(Interruptions)
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SHRI K. YERRANNAIDU (SRIKAKULAM): Mr. Speaker, Sir, before taking up the Calling Attention
Notice...(Interruptions)

MR. SPEAKER: Now we are taking up the Calling Attention. After this, there will be 'Zero Hour'. You can raise your
issue at that time. | shall permit you at that time.

...(Interruptions)

MR. SPEAKER: Please take your seats. | have already called her name.

...(Interruptions)



SHRI K. YERRANNAIDU : Sir, please allow me one minute on this Calling Attention issue. This is a very important
issue. The notice for this Calling Attention has been given by the Congress Party. This is regarding foreign direct
investment in print media. We have our views on this. That is why | am requesting you to please allow a discussion
on this under Rule 193.

MR. SPEAKER: | have already permitted Begum Noor Bano to raise her Calling Attention.

...(Interruptions)

BEGUM NOOR BANO (RAMPUR): Mr. Speaker, Sir, | call the attention of the Minister of Information and
Broadcasting to the following matter of urgent public importance and request that he may make a statement
thereon:

"Situation arising out of decision of the Government to allow

foreign direct investment in Print Media in India."

...(Interruptions)

MR. SPEAKER: You are a senior Member. You please understand. Let the subject matter be first read by the hon.
Member. How do you know what the subject matter is unless it is read by her?

...(Interruptions)

MR. SPEAKER: | will not allow you to speak on this issue unless it becomes a property of the House. Let the hon.
Member read the notice and then you can tell me what your request is.

BEGUM NOOR BANO : Mr. Speaker, Sir, | would like to call the attention of the hon. Minister of Information and
Broadcasting to the following matter of urgent public importance.
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SHRI BASU DEB ACHARIA (BANKURA): Sir, | have also given notice on the re-organisation of the Railway zones.
...(Interruptions) | have given notice in this regard. You should allow us also. ...(Interruptions)

SHRIA.C. JOS : Sir, what is this? Please allow hon. Member Begum Noor Bano to continue. ...(Interruptions)
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MR. SPEAKER: You please understand that the Speaker is on his legs. You will have to sit down first. Please sit
down.

...(Interruptions)

MR. SPEAKER: | have already said that there should be discipline in the House. The hon. Members should be
disciplined. | have received the notices for Adjournment Motion. | am taking them up afterwards. You all are aware
of the rules. You are senior Members in the House. Am | required to tell you what the procedure is?

...(Interruptions)
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MR. SPEAKER: | have already permitted her to speak. She belongs to your Party. You must understand that | have
allowed her to speak. Do you not want a Member of your Party to speak? What are you doing?

...(Interruptions)

MR. SPEAKER: | have allowed her. At least have a courtesy for a lady Member of the House.

...(Interruptions)

BEGUM NOOR BANO : Thank you very much. | would like to call the attention of the hon. Minister of Information
and Broadcasting. ...(Interruptions)
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SHRI G.M. BANATWALLA (PONNANI): Sir, | have given notice for Adjournment Motion on the negligence of the
Railways with disastrous consequences as revealed by the forensic report. ...(Inferruptions) | should be allowed to
raise this issue. ...(Interruptions)
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BEGUM NOOR BANO (RAMPUR): Sir, | would like to call the attention of the hon. Minister of Information and
Broadcasting to the following matter of urgent public importance and | request that the hon. Minister may make a
statement thereon:

"Situation arising out of the decision of the Government to allow Foreign Direct Investment in print media
in India."

...(Interruptions)

SHRI G.M. BANATWALLA (PONNANI): Sir, | have given notice for Adjournment Motion on the serious negligence of
the Railways. ...(Interruptions)

SHRI SHARAD PAWAR (BARAMATI): Sir, please allow me for a minute. ...(Interruptions)
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI PRAMOD MAHAJAN): Sir, whatever these people are speaking during Calling attention
should not go on record.
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SHRI BASU DEB ACHARIA (BANKURA): Sir, | want to make one submission. As this is a very important issue, let
the Calling Attention be converted into a discussion under Rule 193 so that we all can participate because we have
our views on this and we want to express our views. Let it be converted into a discussion under Rule 193.

MR. SPEAKER: About print media a€;

...(Interruptions)



MR. SPEAKER: Please sit down. What is this all? You do not want to respect the Chair at all. | am sorry, but this
should not be the way of asking questions in the House.

...(Interruptions)

MR. SPEAKER: Shri Banatwalla, please sit down. | am talking on your notice for Adjournment Motion. Please sit
down. | have received three notices for Adjournment Motion, on different issues. | have gone through them. | may
not be in a position to allow Adjournment Motions on these issues, but during the "Zero Hour', | can permit them to
speak because the issues are important. As regards the print media issue, Shri Sharad Pawar and&€;

...(Interruptions)

SHRI G.M. BANATWALLA : Please mention the subject on which notice for Adjournment Motion is given.
MR. SPEAKER: The notice for Adjournment Motion is given on the report on Godhra incident.

SHRI G.M. BANATWALLA : Yes, forensic report.

MR. SPEAKER: Yes.

SHRI G.M. BANATWALLA : In S-6 compartment, there was a lot of petrol. How did the Railway authorities allow
carrying of considerable quantity of petrol in the compartments which led to the torching of the compartments.
...(Interruptions)

MR. SPEAKER: Shri Banatwalla, | have already said that | may be disallowing your notice, but at the same time, |
am going to permit you to speak during "Zero Hour'. Why do you not wait? Please wait.

...(Interruptions)

MR. SPEAKER: Shri Sharad Pawar has to make a suggestion on the print media issue which is to be discussed
next.

SHRI SHARAD PAWAR : Sir, this Calling Attention is on a very important subject. Practically, representative of
every political party would like to participate in the discussion. So, my request would be to please convert this
discussion into a discussion under Rule 193 and allow due opportunity to everybody. ...(Interruptions)

MR. SPEAKER: Please sit down. If you want to say the same thing, you have already requested me.

...(Interruptions)



MR. SPEAKER: You have also requested me.

...(Interruptions)

SHRI BASU DEB ACHARIA : | support what Shri Sharad Pawar has suggested. It should be converted into a
discussion under Rule 193. ...(Interruptions)

MR. SPEAKER: Your leader is here. He has also mentioned it.

...(Interruptions)

MR. SPEAKER: | am in agreement with Shri Sharad Pawar that this issue is very important. It is not that &€}

...(Interruptions)

MR. SPEAKER: Please listen to me now.
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MR. SPEAKER: Please listen to me.

If the Government has something to say on this, they can tell me. Otherwise, | will have to take up the notice today
as it is.  am bound by the rules. | am not refusing to take up the notice. | can go ahead with it. | will take the advice
from the leader of the Congress Party and also Members and thereafter, | will ask the Government and take a final
decision. In the meantime, | do not want anybody else to stand up and give me advice.

SHRI SHIVRAJ V. PATIL (LATURY): Sir, you have very rightly put this matter before the House. If the Government
agrees to discuss it under Rule 193, we shall have no objection. The only suggestion we would like to make is that
our Members have studied the issue, they have given the notice, they should be allowed to ask their questions as
well as make their submissions, and then other Members should be allowed. Five Members from this side and other
side have given their names and those names are there. They should first be allowed and then others should be
allowed.
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MR. SPEAKER: Mr. Parliamentary Affairs Minister, would you like to say something on this?

SHRI PRAMOD MAHAJAN: Sir, | have nothing to add. We are ready to discuss it under any form of procedure. If
you convert and take up the discussion under Rule 193, as far as adding Members is concerned, | think, we should
not make this exception because we have a rule in Lok Sabha, as far as Calling Attention Notice is concerned, that
the Members whose names appear in the list can only ask questions. Once you start bypassing the rules, next time,
when an important subject is taken up, there will be the same demand and this will be treated as a precedent.
Though we always say that this will not be treated as a precedent, it is treated as a precedent. If you want, Sir, let
us straightaway take it up under Rule 193 and the hon. Member whose name appears first in the list can start the
debate and the rest can follow.

MR. SPEAKER: Shall we take it up under Rule 1937
SHRI PRAMOD MAHAJAN: Sir, it looks a little odd if five Congress Members have to speak in a serial order.
SHRI SHIVRAJ V. PATIL : They will be asking only questions.

SHRI PRAMOD MAHAJAN: | hope, Sir, you will appreciate that it looks a little odd if five Members from one political
party speak in a serial order under Rule 193. Let everybody speak; they can also speak at a later stage.

SHRI SHIVRAJ V. PATIL : My only submission is that they are not going to make long, elaborate speeches. Their
speeches would be confined to the questions which could have been allowed. | appreciate the hon. Parliamentary
Affairs Minister's difficulty and, yet, they should be given the precedence.

MR. SPEAKER: Should we go by Rule 1937?

SHRI PRAMOD MAHAJAN: If you take it up under Rule 193, you should follow the Rule 193 format. Or if you go by
the Rule concerning the Calling Attention Notice, you should follow the Calling Attention format. You cannot have
both the formats. Do not make a hybrid of the rules.

SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, generally, | find that the Government is also agreeable to have it
converted to 193. They have no objection on this issue. We have no objection in her initiating the debate under
Rule 193. Let her initiate it. If others from Congress Benches have any questions, they can put questions so that
every party can participate. Therefore, it may be allowed under Rule 193.

SHRI SHARAD PAWAR : You can fix up the time for discussion either tomorrow or day after tomorrow, whenever it
is convenient.

MR. SPEAKER: | have no objection in taking it up in the afternoon, if she is free today. If you are free, | will fix up
the time in the afternoon after consulting and we can have a regular debate.

SHRI PRAMOD MAHAJAN: Sir, it is a very important subject. Let us take it up right away. If it is so important, the
Members must have been well prepared. They will start the discussion immediately. What is the problem in that?

MR. SPEAKER: Do you have any objection to take it up in the afternoon today? She will initiate the debate.
SHRI SHIVRAJ V. PATIL : Whatever is your suggestion, we will accept it.

MR. SPEAKER: | have taken a decision that the issue will be discussed in the afternoon today. A fixed time will be
given, and then the hon. Minister will reply. The debate will be under rule 193.
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SHRI PRAMOD MAHAJAN: If you can tell her the time, she can come back.
MR. SPEAKER: | am fixing up 3 o'clock as the time for starting this debate. It will be under Rule 193.






